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Item No.01        Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

Original Application No. 1332/2024 

 
 
 

Kashmir Singh                                                                        Applicant(s) 
 
 

 

Versus 

 
 
 

 State of Himachal Pradesh                                                   Respondent(s) 
 

  
 

Date of hearing: 02.12.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

      

 Applicants: None  

ORDER 
 

 
 

 

 

1. A letter petition dated 23.09.2024 received from Kashmir Thakur, 

son of Sant Ram Thakur, Village Khetad, Post Office Barmana, Tehsil 

Sadar, District Bilaspur, State of Himachal Pradesh has been registered in 

exercise of suo-moto jurisdiction under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) in 

view of law laid down by Supreme Court in Municipal Corporation of 

Greater Mumbai Versus Ankita Sinha and Others, (2022) 13 SCC 401, 

to examine the complaint made by complainant about air pollution being 

caused in operation of M/s ACC Ltd. Cement Factory at Post Office 

Barmana, District Bilaspur. 

 
 

2. Complainant has said that M/s ACC Ltd. is manufacturing cement 

for the last several years but flying dust emitting during the process of 

cement production which is accumulating on pathways, concrete roads 
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and residential accommodation of nearby people since dust separation 

system is not properly functioning or not properly erected by proponent 

and it is not properly managing and controlling fugitive emission from 

cement plant in an effective manner. 

 

 

3.  From record, we find that earlier also, a complaint was made against 

M/s. ACC Ltd., Gagal Cement Works, P.O. Barmana, District Bilaspur in 

O.A. 157/2014 Sarv Shikshit Evam Berojgar Janhit Sangharsh Samiti 

Barmana Versus State of Himachal Pradesh and Anr., and this matter was 

decided finally vide judgment dated 10.12.2015 whereby for pollution, 

environmental compensation of Rs.50 lacs was imposed upon proponent 

and Tribunal also issued various other directions. Relevant paragraphs of 

14 judgment is reproduced as under:  

 

 

“14. The Tribunal has to pass some directions to ensure that even the 

intervening episodes of pollution do not result in future and there is no 

possibility of environmental and health hazards resulting from the 

activity of the manufacturing of cement by respondent no. 8. In view 

of above discussion, we pass the following directions: 

 

 

1.  The respondent no. 8 shall within a period of four weeks 

comply with all the directions that have been issued by the 

Pollution Control Board and all other concerned authorities 

in regard to environment. It will take all antipollution devices 

and ensure that its emissions, noise levels and the 

discharge from the STP is strictly within the prescribed 

parameters and does not exceed therefrom under any 

circumstances. 

 

2.  After the period of one month the unit will be inspected by 

the Joint Inspection Team consisting of the following 

members: 

 

 

a.  Representative of the Central Pollution Control Board.  

b.  Senior representative of the Himachal Pradesh 

Pollution Control Board.  
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c.  Senior Officer from the Department of Industries, State 

of Himachal Pradesh. 

d.  Senior Doctor from the Directorate of Health from the 

State of Himachal Pradesh. 

 

 

3. The inspecting team shall submit a complete and 

comprehensive report to the Tribunal inter-alia but primarily 

and particularly on creation of green belt, wind barriers, 

ambient air quality stack samples, discharge from the STP, 

noise levels and maintenance of antipollution devices fixed 

by the industry.  

 

4.  This Committee would also deal with the health aspects of 

the villagers living around the industry. It will clearly show 

if there is a direct nexus between the diseases, if any, 

suffered by such people as a result of cement manufacturing 

activity by respondent no. 8 at the site in question.  

 

 

5.  The report shall be submitted to the Tribunal within two 

weeks from the date of passing of this order.  

 

 

6.  The respondent no. 8 shall ensure that the transportation of 

cement from its premises to and trucks entering its premises 

for loading of cement should be properly cleaned, should be 

covered so as to prevent any dust emissions during loading 

and transportation and take all other possible measures in 

that regard and as recommended by the Committee. 

 

7.  The respondent no. 8 shall pay environmental compensation 

for the reasons afore-recorded for the period it has been 

operating in violation of the prescribed norms without 

properly managing the noise pollution levels and polluting 

the environment, particularly, in relation to the residential 

blocks around the factory. This pollution was for 

considerable period but more particularly, for the year 2012-

13 for which sufficient data and document have been placed 

on record. Subsequently we hold and direct the respondent 

no. 8 to be liable to pay environmental compensation to the 

extent of Rs. 50 lakhs (refer to Sterlite Industries (India) Ltd. 

v. Union of India (UOI) and Ors., (2013 ) 4 SCC 575). This 

compensation shall be paid in the following manner;  

 

a.  Rs. 20 lakhs to the CPCB,  

b.  Rs.20 lakhs to the HPPCB and  

c.  Rs.10 lakhs to the Government Hospital at Bilaspur.  
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 All this amount will be used by the respective Boards for 

taking the remedial measures for improving the 

environmental and ecological damage that has occurred in 

the past, on and around the premise of the industry and 

would ensure that there is no pollution in future. The 

compensation amount shall also be used for upgradation, 

improving the environment, sanitation, health situation of 

the affected people. 

 

 

 The compensation amount which is to be deposited with the 

Government Hospital, Bilaspur shall be exclusively used for 

the health care of the persons living in the close vicinity of 

the plant of respondent no. 8. If any specific investigations 

are required to be conducted to establish the linkage 

between the manufacturing activity and the health hazards 

existing in the area in question, such amount shall be spend 

from this allocated fund. The people shall be provided with 

free medication.” 

 
 

4. Complaint made in the letter petition shows prima-facie that 

proponent it is not able to manage and control dust emission causing air 

pollution in the area concerned, hence in our view, prima-facie, a 

substantial question relating to environment has arisen out of 

implementation of enactments mentioned in Schedule 1 of NGT Act, 2010 

but before taking any further action in the matter, we find it appropriate 

to obtain a factual report by constituting a Joint Committee comprising 

Himachal Pradesh Pollution Control Board; Central Pollution Control 

Board; and District Magistrate, Bilaspur. 

 
 

5. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order. 

 

 

6. The above Committee shall visit the site, collect relevant information 

and find out whether all the pre-requisite steps for containing environment 

free from pollution have been taken and observed effectively by the 
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proponent in question or there is violation of environmental laws. Factual 

report shall be submitted within one month. 

 

7. List on 07.01.2025. 

 

 
 

 

Sudhir Agarwal, JM 

 
 
 
 

Dr. Afroz Ahmad, EM 
 

 
 

December 02, 2024 

Original Application No.1332/2024 
M 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1332 OF 2024 
 

In the matter of: 
 

Kashmir Singh         Applicant(s)   

Vs. 

State of Himachal Pradesh        Respondent(s) 

Index 
 

Sr. 

No. 

Particulars  Page 

No. 

1.  Status cum Progress Report in Original Application No. 1332 of 

2024 in compliance to Hon’ble NGT order dated 02.12.2024 

Original Application No. 1332 of 2024. 

 

2.  Annexure-1: A copy of Hon’ble NGT order dated 02.12.2024 in 

O.A No. 1332/2024. 

 

3.  Annexure-2: A copy of attendance sheet of Joint Inspection 

Committee dated 18.01.2025. 

 

4.  Annexure-3: A copy of email dated 02.01.2025.  

5.  Annexure-4: A copy of letter dated 31.12.2024 issued by RO 

Himachal SPCB to Himachal Pradesh PCB. 

 

6.  Annexure-5: A copy of Renewal of ‘Consent to Operate’ dated 

05.02.2021. 

 

7.  Annexure-6: A copy of Renewal of ‘Consent to Operate’ dated 

16.07.2021. 

 

8.  Annexure-7: A copy of Renewal of ‘Consent to Operate’ dated 

24.02.2021. 

 

9.  Annexure-8: A copy of Air Pollution Control Measures in ACC 

Ltd. Gagal Cement Works Barmana Unit-I. 
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10.  Annexure-9: A copy of letter dated 03.11.2023 issued by RO-

MoEF & CC to MoEF &CC Head Office.  

 

11.  Annexure-10: A copy of letter dated 18.01.2024 issued by 

Himachal SPCB to M/s ACC Ltd.  

 

12.  Annexure-11: A copy of Environmental Compensation or Rs. 129 

Crore imposed by Himachal SPCB.   

 

13.  Annexure-12: A copy of letter dated 20.09.2024 issued by 

Himachal SPCB to M/s ACC Ltd.  

 

14.  Annexure-13: A copy of photographs taken during the joint 

inspection by joint committee.  

 

 

 

 

 
Filed by Adv. Rajkumar 

(On behalf of Central Pollution Control Board) 

 

Dated: 24.01.2025 

Place: Delhi  
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Status cum Progress Report in the matter of OA No. 1332 of 2024; Kashmir

Singh Versus State of Himachal Pradesh incompliance tothe directions issued by

Hon'ble National Green Tribunal vide Order dated 02/12/2024.

1.0. Background:

The Original Application in OA No. 1332 of 2024 hasbeen registered suo moto based ona

letter petition dated 23.09.2024 of Shri Kashmir Singh, son of Sh. Sant Ram, Village Khater,

Post Office Barmana, Tehsil Sadar, District Bilaspur, State of Himachal Pradesh, to examine

the complaint made by complainant about air pollution being caused in operation of Mls

ACC Ltd. Cement Factory at Post Office Barmana, District Bilaspur.

It is also mentioned inNGT Order dated 02/12/2024 that the complainant has said that Mls

ACC Ltd. is manufacturing cement forthelast several years but flying dust emitting during

the process of cement production which is accumulating on pathways, concrete roads and

residential accommodation of nearby people since dust separation system is not properly

functioning or not properly erected by proponent and it is not properly managing and

controlling fugitive emission from cement plant in an effective manner.

It is also mentioned in the above order that “From record, we find that earlier also,a

complaint was made against Mls. ACC Ltd., Gagal Cement Works, P.O. Barmana, District

Bilaspur in O.A. 157/2014 Sarv Shikshit Evam Berojgar Janhit Sangharsh Samiti Barmana

Versus State of Himachal Pradesh and Anr., and this matter was decided finally videjudgment

dated 10.12.2015 whereby forpollution, environmental compensation of Rs.50 lacs was

imposed upon proponent and Tribunal also issued various other directions. Hon'b1e NGT has

also reproduced the relevant Paragraph 14 of the judgement passed via Order dated

10/12/2015, as under:

“14. The Tribunal has to pass some directions to ensure that even the intervening episodes of

pollution do not result in future and there is no possibility of environmental and health hazards

resulting from theactivity of the manufacturing of cement by respondent no. 8. In view of above

discuss.ion, we pass thefollowing directions:

1. The respondent no.8 shall within a period offour weeks comply with allthe directions that

have been issued by the Pollution Control Board and allother concerned authorities in

regard to environment. It will take all antipollution devices and ensure that its emissions,

noise levels and the dischargefrom theSTP is strictly within the prescribedparameters and

does notexceed therefrom under any circumstances.

2. After the period of one month the unit will be inspected by the Joint Inspection Team

consisting of thefollowing members:
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a. Representative of the Central Pollution ControlBoard.

b. Senior representative of theHimachalPradesh Pollution ControlBoard.

c. Senior Officerfrom theDepartment ofIndustries, State ofHimachalPradesh.

d. SeniorDoctorfrom theDirectorate ofHealthfrom theState ofHimachal Pradesh.

3. The inspecting team shall submita complete and comprehensive report to the Tribunal inter-

alia but primarily and particularly on creation of green belt, wind barriers, ambient air

quality stack samples, dischargefrom theSTP, noise levels and maintenance ofantipollution

devicesfixed by theindustry.

4. This Committee would also deal with the health aspects of the villagers living around the

industry. It will clearly show ifthere isa direct nexus between thediseases, ifany, suffered by

such people asa result of cement manufacturing activity by respondent no.8 at the site in

question.

5. The report shall be submitted tothe Tribunal within two weeksfrom thedate o[passing ofthis

order.

6. The respondent no.8 shall ensure that the transportation of cementfrom its premises toand

trucks entering ifs premises for loading of cement should be properly cleaned, should be

covered so as toprevent any dust emissions during loading and transportation and take all

otherpossible measures inthat regard and as recommended by theCommittee.

7. The respondent no.8 shall pay environmental compensation for the reasons afore-recorded

for theperiod i/ has been operating in violation of the prescribed norms without properly

managing thenoise pollution levels and polluting the environment, particularly, in relation to

the residential blocks around thefactory. This pollution was for considerable period but

more particularly, for the year 2012 13for which sufficient data and document have been

placed on record. Subsequently we hold and direct the respondent no.8 to be liable to pay

environmental compensation to the extent of Rs. 50 lakhs (refer to Sterlite Industries (India)

Ltd. v. Union oflndia (UOI) and Ors., (2013) 4 SCC 575). This compensation shall be paid

fnthefollowing manner;

• Rs.20 lakhs to the CPCB,

• Rs.20 lakhs to theHPPCBand

• Rs.10lakhs to the Government Hospital at Bilaspur.

All this amount will be used by therespective Boardsfor taking the remedial measures for

improving the environmental and ecological damage that has occurred in thepast, on and

around thepremise oftheindustry and would ensure that there is no pollution infuture.

The compensation amount shall also be usedfor upgradati'on, improving the environment,

sanitation, health situati“on of the affectedPeople. The compensation amount which is to be

deposited with the Government Hospital, Bilaspur shall be exclusively usedfor thehealth

care of the persons living in the close vicinity of the plant of respondent no. 8. I/ any

specific investigations are required to be conducted to establish the linkage between the

manufacturing activity and the health hazards existing in the area in question, such

amount shall be spent from this allocatedfund. The people shall be provided with free

medication.”
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2.0 Observations and Orders ofHon'ble National Green Tribunal:

Hon'b1e National Green Tribunal in its Order dated 02/12/2024 (Annexure-1) has observed

and directed, as follows:

Para 04: Complaint made intheletter petition shows prima-facie that proponent it is not

able tomanage and control dust emission causing airpollution in the area concerned, hence

in our view, prima-facie, a substantial question relating to environment has arisen out of

implementation of enactments mentioned inSchedule1 ofNGT Act, 2010 butbefore taking

any further action in the matter, we find it appropriate to obtaina factual report by

constituting a Joint Committee comprising Himachal Pradesh Pollution Control Board;

Central Pollution ControlBoard; and District Magistrate, Bilaspur.

Para 05:Central Pollution ControlBoardshall be the NodalAuthorityfor co-ordination and

compliance of this order.

Para 06.The above Committee shall visit the site, collect relevant information and find out

whether allthepre-requisite stepsfor containing environmentfreefrom pollution have been

taken and observed effectiveJy by the proponent in question or there is violation of

environmental laws. Factual report shall be submitted within one month.

3.0 Compliance oftheDirections of Hon'b1e NGT:

The directions were issued by the Hon'ble National Green Tribunal vide order dated

02/12/2024 fortaking the following actions:

i. Constitution ofa Joint Committee comprising of Himachal Pradesh Pollution Control

Board; Central Pollution Control Board; and District Magistrate, Bilaspur.

ii. Site Visit

iii. Collect Relevant Information

iv. Find out whether all the pre-requisite steps for containing environment free from

pollution have been taken and observed effectively, by the proponent inquestion or

v. There is violation of environmental laws.

vi. Factual Report shall be submitted within one month.

The point-wise compliance oftheabove directions of Hon'ble NGT is submitted, as follows:

3.1. Constitution of the Joint Committee:

In compliance to the directions of Hon'ble NGT,a Joint Committee comprising of the

following members was constituted:

i. Shri Abhishek Kumar Garg, IAS, SDM Bilaspur (Member nominated by DC,

Bilaspur)

ii. Er. Pawan Sharma, HPPCB, Regional Officer, Bilaspur (Member nominated by

Member Secretary, HPPCB)

iii. Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh
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19

329



3.1.1 Meeting oftheJoint Committee and interaction with thecomplainant:

A meeting of the Joint Committee was held on 18/01/2025, in the office of Deputy

Commissioner, Bilaspur. The complainant was also asked to join the meeting. The

complainant Shri Kashmir Singh along with histwo advocates namely Adv. Hemraj Sharma

andAdv. Pawan Chandel attended the meeting (Attendance sheet attached as Annexure-2)

The following concerns were raised by Shri Kashmir Singh, accompanied by two advocates:

1. Dust pollution caused by thecement plant in the surrounding areas and forest.

2. Ambient air quality and stack monitoring by the State Pollution Control Board were

carried out when theplant was not operating at full capacity.

3. The air quality monitoring at the location mentioned in the complaint was not

conducted by the State Pollution Control Board.

4. The cement plant, being aware that the Joint Committee's will visit, has stopped all

polluting activities to ensure everything in order.

However, HPPCB member denied the allegations mentioned above at S.No.2 and 3.

During the meeting, the complainant provideda pen drive, claiming it contains videos

documenting dust pollution whentheplant is operating at full capacity.

3.1. Site Visit:

The order of Hon'ble NGT inthepresent matter of OA No. 1332 of 2024 dated 02/12/2024,

was uploaded on theNGT's Website on 20/12/2024 and received from NGT through email

dated 24/12/2024. An email dated 02/01/2025 (Annexure-3) was also received from HPPCB

inthis matter.

ACC Cement vide letter dated 30/12/2024 sent to HPPCB Regional Officer, Bilaspur, which

was forwarded to Member Secretary, HPPCB byRO Bilaspur on 31/12/2024 (Annexure-4),

intimated HPPCB regarding their prescheduled annual shut from 03/01/2025 to 08/02/2025.

ACC cement through the above-mentioned letter also requested HPPCB toconsider

scheduling thesite inspection after their maintenance shut down along with an additional 15-

20 days post shut downfortheresumption of normal operations of the Kiln/preheater and

other major equipments installed at site.

However, theJoint Committee decided to go ahead with the site visit on 18/01/2025, after the

meeting, to record current observations. The complainant Shri Kashmir Singh was associated

during the site visit outside the plant and the representatives of the ACC cement were also

18
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3.2.1. Status of Plant Operation atthetime ofvisit of the Joint Committee:

i. The plant was undergoing its annual maintenance shutdown at the time of the Joint

Committee's visit except one kiln, which was operating at 40% capacity.

ii. Mining and stone crushing activities were nottaking place during the visit. The Joint

Committee didnotobserve any movement oftrucks or other machinery inthemining

site.

iii. The Joint Committee observed one truck each at the raw material exit area and the

cement exit area.

iv. No truck movement was observed on the road in front of the complainant's house

during the visit. The complainant also informed the joint committee that there has

been no dust pollution in the area for the past three days due to theplant shutdown.

He requested that the plant should be visited when it is operating at full capacity.

3.2. Collection of relevant information:

The Joint Committee sought the following information documents from the Project

Proponent and HPPCB.

i. Status of deposit of Rs. 50 Lacs Environmental Compensation imposed by Hon'b1e

NGT to the project Proponent vide order dated 10/12/2025, in O.A. 157/2014 Sarv

Shikshit Evam Berojgar Janhit Sangharsh Samiti Barmana Versus State of Himachal

Pradesh and Anr., and status of its utilization.

ii. Copy oftheReport regarding Assessment of health risk due to cement industry and

their mitigation strategies conducted with reference to ACC Cement by Department of

Community Medicine & School of Public Health, Post Graduate Institute of medical

Education & Research, Chandigarh.

iii. CopyoftheEIA Report prepared by the Project Proponent.

iv. Copies oftheEnvironmental Clearance (EC) and CTO granted to the Unit.

v. Approved mining plans.

vi. Copies ofthehalfyearly reports of the compliance oftheconditions of Environmental

Clearance.

vii. Copy ofverification of the compliance ofthe conditions of Environmental Clearance

granted to the project proponent.

viii. Site plan indicating location of ambient air quality monitoring stations, green belt,

stacks etc.

ix. Flow chart of complete process.
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x. Details and the locations of the Air Pollution Control Devices installed by the Project

Proponent.

xi. Action taken by HPPCB forthepast environmental violations, ifany along with

relevant details.

xii. Action taken by HPPCB with regard to earlier complaints by the applicant in the

present matter, Shri Kashmir Singh.

xiii. Past data of ambient air quality and stack monitoring, including monitoring

conducted by HPPCB.

ACC cement provided the complete information on 21/01/2025, whereas complete

information relevant to HPPCB wasreceived on 22/01/2025.

The Joint Committee has reviewed the documents specifically related to the complaint filed

by Shri Kashmir Singh in this matter. However, the remaining information and details,

amounting to approximately 800 pages and provided to the Joint Committee up to January

22, 2025, areyettobe examined by its members.

3.3. Preliminary observations/findings of the Joint Committee with regard to pre-

requisite steps taken by the Project Proponent forcontaining environment free

from pollution:

i. Cement manufacturing process at ACC cement involves grinding and blending of raw

material containing calcium oxide (such as limestone) witha siliceous material (such

as clay, shale, sand) along with certain additive or corrective materials (such as

alumina, iron ore) and then burning the mixture at high temperatures ina kiln. The

resulting ‘clinker’ is cooled and then ground with gypsum toproduce the finished

product, Ordinary Portland Cement (OPC) orwith pozzolanic material like fly ash to

produce blended cement. The major raw materials used inthemanufacture of cement

arelimestone, gypsum, fly ash, and coal is used as fuel in the kilns. The limestone for

the existing plant is obtained from thecaptive limestone mine located at about 4.0km

(by road) distance from the Cement Plant. The crushed limestone from mines is

transported through over land enclosed belt conveyor to the Cement plant. The raw

material is processed in cement kiln to make theclinker. The kiln is fitted with

suspension pre-heater system toreuse the flue gases heat. The unit is operating on dry

process and is also using waste heat from thecement kilns to dry the raw material.

The remaining waste heat, if any, is used togenerate power by deployinga waste heat

recovery system.
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ii.

iii.

iv.

V.

vi.

vii.

Viii.

iX.

Gypsum andflyasharegrounded in cement mill in requiredproportions, in order to

produce cement. The cement thus produced is stored in silo and is sent to the packing

plant, where thecement is packed through packing machines and dispatched.

The ACC cement is operating with valid Consent to Operate (CTO) granted by

HPPCB under Water (Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and Control of Pollution) Act, 1974 vide No.

CTO/BOTH/RENEW/RO/202l/1781277 dated 05/02/2021 for Limestone mine,

valid upto 31/03/2025 (Annexure-5); vide No. CTO/BOTH/RENEW/RO/2021/75619

dated 16/07/2021 forUnit I, valid upto 31/03/2025 (Annexure-6) and vide No. CTO/

BOTH/RENEW/RO/2021/515900/ dated 24/02/2021 for Unit 2, valid upto

31/03/2025 (Annexure-7).

The crushed limestone is transported from the mine to the cement plant via an

overland enclosed belt conveyor.

A water sprinkler system has been installed along the approach road from themine to

thecrusher, as well as within the plant, for dust suppression.

An atomized mist fog water spray system has been installed at the unloading hoppers

inthecrusher and at various transfer points associated with thecrusher to control dust

generated during material unloading and transfer. Bag filters and acoustic panels have

been installed on the crushers to manage dust and reduce noise levels.

The unit has installeda total of 111 air pollution control devices, including 109 bag

filters and 2 electrostatic precipitators (ESPs), to capture and contain dust generated

during plant operations (Annexure-8).

ACC Limited has implementeda tyre washing system at the Raw Material Gate to

clean the truck tyres exiting the plant premises.

As per monitoring report of MoEF&CC dated 03/11/2023 regarding compliance

status of conditions of Environmental Clearance, the Unit was complying with the

conditions of Environmental Clearance granted by MoEF&CC vide No. EC No- J-

11011/308/2005-IA II (I) dated 27/12/2005 (Annexure-9), which included provision

of ambient air quality monitoring at mining site and plant.

The Unit has provided OCEMS connectivity to SPCB and CPCB servers for
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x. The unit has concreted the exit road in front of the complainant's house, along with

the construction of a footpath and drains, and has made provisions for water

sprinkling on the road, in compliance with the directions of the State Pollution

Control Board (Annexure-10).

xi. The Unit is using truck-mounted vacuum cleaners for sweeping theplant premises.

xii. GI sheets have been installed ina small portion towards the complainant's house asa

temporary wind-breaking measure to control dust. However, theheight of the wind-

breaking barrier is insufficient.

3.4. Preliminary observations/findings of the Joint Committee with regard to

violation of Environmental Laws/Gaps incompliance, by the Project Proponent:

According to information provided by HPPCB,a total of7 complaints have been received

against ACC Cement over thepast3 years. Of these,3 complaints were filed by Shri Kashmir

Singh, the complainant in the current matter, while theremaining4 complaints were made by

thegeneral public, with2 complaints each regarding noise pollution and air pollution.

Additionally,a legal notice was served through Shri Sant Ram, father of Shri Kashmir Singh,

the complainant in this case.

HPPCB imposed an environmental compensation of Rs. 1.29 Crores througha letter dated

20/04/2022 (Annexure-11) forthe following violations: i) violation of the annual average

ambient air quality standards for the period from January 2021 toDecember 2021, amounting

toRs. 1.095 Crores, and ii) violation for discharging untreated wastewater from thedamaged

pipe network of the vertical root zone technology system between 13/02/2022 and

18/04/2022, amounting to Rs. 19.50 lacs. ACC Cement has paid the full environmental

compensation of Rs. 1.29 Crores.

The following violations/gaps in environmental compliance were identified by the

Joint Committee

i. As per conditions of the Consent to Operate granted to the Unit by HPPCB, it is

mandatory tocomply with thefollowing conditions:

• The unit shall provide adequate arrangements forfighting the accidental leakages/

discharge of any air pollutant/gasdiquids from the vessels, mechanical

equipment's etc. which arelikely to cause environmental pollution.
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• The unit shall plant & maintain minimum three layer of trees so far possible as per

plantation guide (available at the website http://hppcb.rite.in/p1antationguide.pdf)

all along the boundary of the industrial premises and check air/water/noise

pollution at source.

• The unit shall ensure that there will not be significant visible dust emissions

beyond theproperty line.

However, it was observed by theJoint Committee that:

• It was noted from theunit's communication with the HPPCB inresponse to the

directions issued in the letter dated 20/09/2024 regarding the public complaint,

that the unit has not yet made arrangements to address accidental discharge of dust

emissions, such asthose occurring during grid failures (Annexure-12).

• The unit has not implementeda three-layer tree plantation along the boundary of

thepremises, as per the plantation guidelines, to mitigate air and noise pollution.

• Dust emissions were observed in Clinker, Ash and Cement Silos area. GI sheets

anda green nethave been installed ina small area near the complainant's house as

a temporary wind-breaking measure to control dust. However, theheight of this

barrier is insufficient and needs tobe raised to make it effective.

ii. The unit has installeda truck tyre washing system at the raw material exit. However,

there is no system in place to remove oil and grease before recycling the wastewater

back into the system fortyre washing.

iii. The unit is in the process of installinga truck tyre washing system at the cement exit

point to prevent dust from being carried by cement trucks outside the premises. It was

informed that the implementation of thetyre washing system forthe cement exit area

will be completed during the ongoing annual maintenance shut.

The representative of the unit informed that ACC Cement will address and resolve all the

points mentioned above during the ongoing annual maintenance shutdown.

Photographs taken by the Joint Committee duding site visit are attached as Annexure- 13.

4.0 Submission and Prayer by theJoint Committee:

It is humbly submitted thejoint committee was directed by Hon'b1e NGT vide order dated

dated 02/12/2024, to undertake the following activities:
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i. Site Visit

ii. Collect Relevant Information

iii. Find out whether all the pre-requisite steps for containing environment free from

pollution have been taken and observed effectively, by the proponent inquestion or

iv. There is violation of environmental laws.

v. Factual Report shall be submitted within one month.

The joint committee has completed theactivities listed above at S. No. i to iv.

The Joint Committee has also identified the gaps in the environmental compliance by the

project proponent, which may lead to dust pollution in the surrounding area including the

complainant's house. However, it is submitted that:

i) The ACC plant is currently undergoing its annual maintenance shutdown, which is

expected to be completed by the end of February 2025, including the resumption of

normal operations. During thesite visit, the plant was operating at abouta quarter of

its capacity, while mining and crushing activities were nottaking place.

ii) There was negligible movement oftrucks.

iii) The relevant information has been made available to the Joint Committee up toJan

22,2025. The pen drive provided by the complainant is also yet to be examined by the

Joint Committee.

iv) In order to submita comprehensive factual report as directed by Hon'b1e NGT, it is

important to verify the facts regarding dust pollution caused by ACC Cement, as

mentioned in the letter petition, when theplant resumes regular operations at full

capacity and for which, it requires revisit by the committee.

In view oftheabove facts, it is humbly prayed that the above finding of the Joint Committee

may kindly be considered and taken on record and further 08 weeks' time may kindly be

granted to the Joint Committee forfiling the final factual report.

The Joint Committee shall abide by further directions of Hon'b1e NGT inthis matter.

Date: January 24, 2025

s
Dr.Naren Sharma Shri Abhishek Kumar Garg, IAS,

Scientist ‘F’ SDM, Bilaspur

CPCBRD,Chandigarh
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Item No.01        Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

Original Application No. 1332/2024 

 
 
 

Kashmir Singh                                                                        Applicant(s) 
 
 

 

Versus 

 
 
 

 State of Himachal Pradesh                                                   Respondent(s) 
 

  
 

Date of hearing: 02.12.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

      

 Applicants: None  

ORDER 
 

 
 

 

 

1. A letter petition dated 23.09.2024 received from Kashmir Thakur, 

son of Sant Ram Thakur, Village Khetad, Post Office Barmana, Tehsil 

Sadar, District Bilaspur, State of Himachal Pradesh has been registered in 

exercise of suo-moto jurisdiction under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) in 

view of law laid down by Supreme Court in Municipal Corporation of 

Greater Mumbai Versus Ankita Sinha and Others, (2022) 13 SCC 401, 

to examine the complaint made by complainant about air pollution being 

caused in operation of M/s ACC Ltd. Cement Factory at Post Office 

Barmana, District Bilaspur. 

 
 

2. Complainant has said that M/s ACC Ltd. is manufacturing cement 

for the last several years but flying dust emitting during the process of 

cement production which is accumulating on pathways, concrete roads 
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and residential accommodation of nearby people since dust separation 

system is not properly functioning or not properly erected by proponent 

and it is not properly managing and controlling fugitive emission from 

cement plant in an effective manner. 

 

 

3.  From record, we find that earlier also, a complaint was made against 

M/s. ACC Ltd., Gagal Cement Works, P.O. Barmana, District Bilaspur in 

O.A. 157/2014 Sarv Shikshit Evam Berojgar Janhit Sangharsh Samiti 

Barmana Versus State of Himachal Pradesh and Anr., and this matter was 

decided finally vide judgment dated 10.12.2015 whereby for pollution, 

environmental compensation of Rs.50 lacs was imposed upon proponent 

and Tribunal also issued various other directions. Relevant paragraphs of 

14 judgment is reproduced as under:  

 

 

“14. The Tribunal has to pass some directions to ensure that even the 

intervening episodes of pollution do not result in future and there is no 

possibility of environmental and health hazards resulting from the 

activity of the manufacturing of cement by respondent no. 8. In view 

of above discussion, we pass the following directions: 

 

 

1.  The respondent no. 8 shall within a period of four weeks 

comply with all the directions that have been issued by the 

Pollution Control Board and all other concerned authorities 

in regard to environment. It will take all antipollution devices 

and ensure that its emissions, noise levels and the 

discharge from the STP is strictly within the prescribed 

parameters and does not exceed therefrom under any 

circumstances. 

 

2.  After the period of one month the unit will be inspected by 

the Joint Inspection Team consisting of the following 

members: 

 

 

a.  Representative of the Central Pollution Control Board.  

b.  Senior representative of the Himachal Pradesh 

Pollution Control Board.  
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c.  Senior Officer from the Department of Industries, State 

of Himachal Pradesh. 

d.  Senior Doctor from the Directorate of Health from the 

State of Himachal Pradesh. 

 

 

3. The inspecting team shall submit a complete and 

comprehensive report to the Tribunal inter-alia but primarily 

and particularly on creation of green belt, wind barriers, 

ambient air quality stack samples, discharge from the STP, 

noise levels and maintenance of antipollution devices fixed 

by the industry.  

 

4.  This Committee would also deal with the health aspects of 

the villagers living around the industry. It will clearly show 

if there is a direct nexus between the diseases, if any, 

suffered by such people as a result of cement manufacturing 

activity by respondent no. 8 at the site in question.  

 

 

5.  The report shall be submitted to the Tribunal within two 

weeks from the date of passing of this order.  

 

 

6.  The respondent no. 8 shall ensure that the transportation of 

cement from its premises to and trucks entering its premises 

for loading of cement should be properly cleaned, should be 

covered so as to prevent any dust emissions during loading 

and transportation and take all other possible measures in 

that regard and as recommended by the Committee. 

 

7.  The respondent no. 8 shall pay environmental compensation 

for the reasons afore-recorded for the period it has been 

operating in violation of the prescribed norms without 

properly managing the noise pollution levels and polluting 

the environment, particularly, in relation to the residential 

blocks around the factory. This pollution was for 

considerable period but more particularly, for the year 2012-

13 for which sufficient data and document have been placed 

on record. Subsequently we hold and direct the respondent 

no. 8 to be liable to pay environmental compensation to the 

extent of Rs. 50 lakhs (refer to Sterlite Industries (India) Ltd. 

v. Union of India (UOI) and Ors., (2013 ) 4 SCC 575). This 

compensation shall be paid in the following manner;  

 

a.  Rs. 20 lakhs to the CPCB,  

b.  Rs.20 lakhs to the HPPCB and  

c.  Rs.10 lakhs to the Government Hospital at Bilaspur.  
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 All this amount will be used by the respective Boards for 

taking the remedial measures for improving the 

environmental and ecological damage that has occurred in 

the past, on and around the premise of the industry and 

would ensure that there is no pollution in future. The 

compensation amount shall also be used for upgradation, 

improving the environment, sanitation, health situation of 

the affected people. 

 

 

 The compensation amount which is to be deposited with the 

Government Hospital, Bilaspur shall be exclusively used for 

the health care of the persons living in the close vicinity of 

the plant of respondent no. 8. If any specific investigations 

are required to be conducted to establish the linkage 

between the manufacturing activity and the health hazards 

existing in the area in question, such amount shall be spend 

from this allocated fund. The people shall be provided with 

free medication.” 

 
 

4. Complaint made in the letter petition shows prima-facie that 

proponent it is not able to manage and control dust emission causing air 

pollution in the area concerned, hence in our view, prima-facie, a 

substantial question relating to environment has arisen out of 

implementation of enactments mentioned in Schedule 1 of NGT Act, 2010 

but before taking any further action in the matter, we find it appropriate 

to obtain a factual report by constituting a Joint Committee comprising 

Himachal Pradesh Pollution Control Board; Central Pollution Control 

Board; and District Magistrate, Bilaspur. 

 
 

5. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order. 

 

 

6. The above Committee shall visit the site, collect relevant information 

and find out whether all the pre-requisite steps for containing environment 

free from pollution have been taken and observed effectively by the 

28

30

340



 
 

5 
 
 

proponent in question or there is violation of environmental laws. Factual 

report shall be submitted within one month. 

 

7. List on 07.01.2025. 

 

 
 

 

Sudhir Agarwal, JM 

 
 
 
 

Dr. Afroz Ahmad, EM 
 

 
 

December 02, 2024 

Original Application No.1332/2024 
M 
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Re: Order dated 02.12.2024 passed in O.A. No. 1332/2024 titled Kashmir Singh v/s State of 
Himachal Pradesh by Hon’ble NGT, New Delhi.

Sir,
      The above cited matter is related to air pollution being caused in operation of
M/s ACC Ltd. Cement Factory at Barmana, District Bilaspur, H.P.  In this matter
Hon'ble NGT has constituted a Joint Committee comprising of Himachal Pradesh
Pollution Control Board; Central Pollution Control Board; and District Magistrate,
Bilaspur. 
Central Pollution Control Board is the Nodal Authority for co- ordination and
compliance of this order. The matter is listed on 07.01.2025.

The order was passed on 02.12.2024 and the same was conveyed to parties on
24.12.2024. No communication has been received from CPCB so far for the joint
inspection. Further, ACC Cement Plant has sent a letter informing that ACC
Cement Plant is under shutdown for Annual maintenance. The letter of ACC is
attached herewith. 
Therefore, as a Nodal Authority you are requested to seek further time from
Hon'ble NGT for submitting the report.

On Tue, Dec 24, 2024 at 5:17 PM Legal Cell <legalcellhppcb@gmail.com> wrote:



--
Regards

Legal Cell,
HP State Pollution Control Board,
Shimla.

 1 Attachment(s) • Download as Zip

Thu, 02 Jan 2025 11:41:06 AM +0530 •

To "mscb.cpcb"<mscb.cpcb@nic.in>, "thiru.cpcb"<thiru.cpcb@nic.in>, "Narender Sharma"
<narendersharma.cpcb@gov.in>, "rdchandigarh.cpcb"<rdchandigarh.cpcb@nic.in>

LC
Legal Cell <legalcellhppcb@gmail.com>


ACC letter shutdown.pdf
1.2 MB • 
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Air Pollution Control Measures in ACC Ltd.  Gagal Cement Works Barmana Unit-I 

Gagal Cement Works, ACC Limited 

Bag Filters Mines 

Sr.No. Details of Pollution Control 

Equipments 

(Bag Filter, Bag Houses & ESP) 
Capacity  

(m3/hr) 

No. of bags & 

Cages 

Section 

wise total 

no. 

 

Crusher  

1 Quarry Hammer Crusher  35000 270 

2 

 

2 Quarry L&T Crsuher  60000 420  

Bag Filters Unit-I  

Raw Mills - Line - I  

1 Venting of Raw Mill - 1 44822 528 

5 

 

2 Venting of Raw Mill - 2 44822 528  

3 T Crusher Raw Mill - 1 33425 256  

4 T Crusher Raw Mill - 2 33425 256  

5 Blending silo  38200 345  

Kiln - Line - I  

1 RABH 700000 2352 

13 

 

2 Pre Heater Top 9000 90  

3 Kiln feed SFM 17000 170  

4 Coal Metering System (K-1) 7500 65  

5 Pet Coke Trf Aux Bag filter 7500 60  

6 Coal Mill - 1 BF K - 1 72000 390  

7 Coal Mill New BH Thermax 25000 198  
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8 Coal Mill - 1 Fine Coal Hopper 16000 126  

9 Clinker Cooler ESP 589000 3 Fields  

10 
New Kiln Pet Coke feed Bag Filter 

Thermax 
24000 190  

11 
Cooler Discharge DPC Trf. Pt. (Kiln 

platform) 
10000 80  

12 DPC 1A to DPC 1B DC  8000 60  

13 Clinker Silo Top DC 36000 225  

FAD   

1 FAD Main Bag House 165883   

3 

 

2 FAD Bin Venting 9700    

3 TransferTower FA 8625    

Roller Press  

1 Roller Press Main venting 19000 150 

2 

 

2 
Roller Press sizer venting (New 

b/filter) 
20000 135  

Cement Mills - 1,2&5  

1 Clinker Silo extraction DC 30000 165 

17 

 

2 Cement Mill DBC Discharge 24000 126  

3 Cement Mill - 1&2 Weigh feeder 36000 182  

4 Air Sep Cement Mill - 1 45760 308  

5 Air Sep Cement Mill - 2 45760 308  

6 Air Sep Cement Mill -5 39000 270  

7 Cement Mill - 1 Aux 10000 80  

8 Cement Mill - 2 Aux 10000 80  

9 Cement Mill - 5 Aux 25000 221  
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10 Cement Mill - 1 Bag house 45000 300  

11 Cement Mill - 2 Bag house 60000 570  

12 Cement Mill - 5 Bag house 40000 315  

13 Cement Silo 1 7600 80  

14 Cement Silo 2  10000 90  

15 Cement  Mil#5  EL Venting 2200 28  

16 Cement silo 4 22050 182  

17 Fly ash bin areation 30000 240  

Pregrinder Cement Mill - 5  

1 Pregrinder Venting 26000 195 

3 

 

2 Pregrinder Aux Clkr bin  26000 195  

3 Pregrinder V Separator 40000 240  

Packing House Line - I  

1 Pkr. No. - 1 Main Bag filter 18000 128 

8 

 

2 Pkr. No. - 2 Main Bag filter 18000 128  

3 Pkr No. - 1&2 aux. Bag filter 12000 120  

4 Pkr. No. - 3 Main Bag filter 18000 128  

5 Pkr. No. - 7 Main Bag filter 33000 240  

6 Pkr. No. - 7 Aux. Bag filter 10000 90  

7 TLM Venting Bag filter Pkr 1&2 12000 120  

8 Transfer Point TLM 3&7 20,000 165  

Clinker Loading station  

1 
Clinker Loading Station/DPC 

Discharge 
21000 180 2  
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2 
Clinker Transfer Point 

Cmill/DPC feed 
15000 120  

 

Air Pollution Control Measures in ACC Ltd.  Gagal Cement Works Barmana Unit-II  

Gagal Cement Works, ACC Limited 

Bag Filters Unit-II 

Sr.No. Details of Pollution Control 

Equipments 

(Bag Filter, Bag Houses & ESP) Capacity  

(m3/hr) 

No. of bags & 

Cages 

Section wise 

total no. 

 

Crusher/Raw Mill  

1 
Limestone Crusher 61000 360 

4 

 

2 
New Sec. Crusher Bag filter 

86280 540  

3 
New Sec. Crusher Auxiliary Bag filter 

5400 36  

4 
New Sec. Crusher Auxiliary Bag filter 

7740 49  

5 
Raw material Hopper 8,100 80 

4 

 

6 
C/F silo 30000 240 

 

7 
Aeropole  New 16000 120 

 

8 
VRM-Ball Mill 51000 345 

 

Kiln-II  

1 
VRM/Kiln Bag House 600000 4140 

25 

 

2 
VRM/Kiln New Bag House 310,000 1320 

 

3 
Pre Heater Top 10000 70 

 

4 
Surge Bin  New 20000 150 
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5 
P C Coal 2000 20 

 

6 
Kiln Coal 2000 20 

 

7 
FAD bag House 200000 1728 

 

8 
Coal Mill - 1  Bag House 75000 600 

 

9 
Coal Mill - 2 Bag House 75000 600 

 

10 
Clinker Cooler ESP 720000 4 Fields 

 

11 
Main Bag House of Petcoke Mill 181000 1376 

 

12 
Auxiliary Bag filter for Raw Coal 

Feeding Belts - 1 ventings 

6000 48 
 

13 
Auxiliary Bag filter for Raw Coal 

Feeding Belts - 2 ventings 

10500 83 
 

14 
New Kiln feed Bag Filter (Petcoke 

Mill) 

24000 190 
 

15 
Auxiliary bag filter for venting of Raw 

Coal Feeding Pump 

4500 36 
 

16 
Auxiliary Bag filter for venting of Fine 

coal Bin -1 

1000 9 
 

17 
Auxiliary Bag filter for venting of Fine 

coal Bin - 2 

1000 9 
 

18 
Auxiliary Bag filter for venting of Fine 

coal Transfering Pump - 1 

6000 48 
 

19 
Auxiliary Bag filter for venting of Fine 

coal Transfering Pump - 2 

6000 48 
 

20 
Auxiliary Bag filter for venting of Fine 

coal Transfering Belt -1 & WF 

8500 68 
 

21 
Auxiliary Bag filter for venting of Fine 

coal Transfering Belt -2 & 3 

11750 93 
 

22 
DBC Bag Filter 18500 168 

 

23 
Clinker Stock Pile 56000 300 

 

24 
NTT 15000 80 

 

25 
New Clinker Silo Top 60000 410 
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Cement Mills -  3&4  

1 
Clinker Belt - 3&4  20000 126 

16 

 

2 
Tunnel Belt 20,000 165  

3 
New Clinker Silo Extraction Tunnel 

Belt - 3 

34500 270 
 

4 
Cement Mill - 3 Bag House 80000 630  

5 
Cement Mill - 4 Bag House 80000 630  

6 
Cement Mill - 3 Air Sep 60000 405  

7 
Cement Mill - 4 Air Sep 60000 405  

8 
Venting of CM 3&4 Clinker hopper 12000 108  

9 
Fly ash silo venting 12000 150  

10 
Cement Silo - 5 27000 270  

11 
Cement Silo - 7 10000 100  

Pregrinder Cement Mill - 3  

1 
Pregrinder Venting 26000 240  

2 
Pregrinder Auxilliary 40000 345  

3 
Fly ash Bin 20000 210  

Pregrinder Cement Mill - 4  

1 
Pregrinder Venting 26000 165  

2 
Pregrinder Auxilliary 40000 240  

Packing House Line - II 
  

 

1 
Pkr. No. - 4 Main Bag filter 25000 130 

7 

 

2 
Pkr. No. - 5 Main Bag filter 25000 130  

3 
Pkr No. - 6 main Bag filter 38000 285  
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4 
Pkr No. - 6 aux Bag filter 5000 48  

5 
Pkr. No. - 4&5 Aux.Bag filter 30,000 240  

6 
TLM Venting Bag filter 4, 5  & 6 pkr 26000 190  

7 
TLM new  22000 180  
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भारत सरकार/GOVERNMENT OF INDIA
उप-कार्यालय, शिमला (के्षत्रीय कार्यालय, चंडीगढ़)

 Sub-Office, Shimla (Regional Office, Chandigarh)
पर्यावरण, वन और जलवायु परिवर्तन मंत्रालय

Ministry of Environment, Forest and Climate Change

सी.जी.ओ. कॉम्पलकै्स, शिवालिक खण्ड, लौंगवुड
CGO Complex, Shivalik Khand, Longwood

शिमला, हिमाचल प्रदेश-171001 
Shimla, Himachal Pradesh – 171001

     ईमेल/Email : iro.shimla-mefcc@gov.in
         दरूभाष/Tel.0177-2658285, 
          फैक्स/Fax:   0177-2657517

दिनांक-   .11.2023
सेवा में, 

The Additional Director (s)/ Scientist F
Monitoring Cell
Ministry of Environment Forest and Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003

विषय: Monitoring of Compliance Status of EC Stipulations-reg.

सन्दर्भ: EC No-  J-11011/308/2005-IA II (I) dated 27/12/2005

महोदया,
With  reference  to  the  above  mentioned  subject,  I  am directed  to  enclose  herewith  copy of 

Monitoring report providing status of compliance of Environment Clearance stipulations mentioned in 
reffered letter J-11011/308/2005-IA II (I) dated 27/12/2005.

This is for your kind information and necessary action, please.

Yours faithfully

Encl: As mentioned above

(Dr. Anup Kumar Das)
Scientist ‘B’

Copy to: 
1) CEO,  Cement  Business,  M/s  ACC  Ltd.  Gagal  Cement  Works,  P.O.  Barmana,  Bilaspur, 

Himachal Pradesh

1 of 1

6-55/05-RO(NZ)

I/56952/2023
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MONITORING REPORT ON THE STATUS OF COMPLIANCE OF  
ENVIRONMENTAL CLEARNCE STIPULATIONS 

1.  Project type : 1(a) Cement Industry 

2.  Name of the Project : Expansion of Existing  Gagal Unit II 

of Gagal Cement Works by M/s ACC 

Ltd.  

3.  Clearance letter (s) OM No. and 

Date 

: EC no J-11011/308/2005-IA II (I) dt. 

27/12/2005 

4.  Locations   

 a. District (s) 

b. State 

c. Latitude  

d. Longitude 

: 

: 

Bilaspur 

Himachal Pradesh 

5.  Address of Correspondence  : M/s ACC Ltd. 

Gagal Cement Works,  

P.O. Barmana, Bilaspur 

6.  Date of Monitoring   14.09.2023 

 

 

PRESENT STATUS 

Environmental clearance has been accorded by MoEF&CC vide letter J-11011/308/2005-IA II (I) 

dt. 27/12/2005 for Expansion of Existing Gagal Unit II of Gagal Cement Works by M/s ACC Ltd. at 

Gagal Cement Works, located at P.O. Barmana, District-Bilaspur, Himachal Pradesh for 

manufacturing of cements from 2.00 MTPA to 2.64 MTPA.  

The project has been commissioned and found operational on the day of monitoring. 
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Photo 1- A view of cement plant from mining area Photo 2- A view of cement plant in operation 

  

Photo-3- A view of cement plant in operation Photo-4- Waste heat recovery system 

  
Photo-5- Road sweeper in operation Photo-6- Green belt 

               
Photo-7- OCEMS at Kiln Stack Unit_II 
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The condition wise compliance status stipulated in Environmental Clearance is presented in the 

table below: 

Sr. 
No. 

Stipulations  Compliance Status 

 SPECIFIC CONDITIONS  
1.  The Gaseous and Particulate Matter emissions 

from the various units should conform to the 

standards prescribed by the SPCB. At no time SPM 

from the cement plant and captive power plant 

should exceed 50 mg/Nm3. Continuous on line 

monitors for SPM will be provided. NOx burners 

should be installed to control NOx emissions. 

Interlocking facility should be provided in the 

pollution control equipment so that in the event of 

pollution control equipment not working, the 

respective unit(s) is shutdown automatically. 

 

Complied with. 

 From the data provided, it has been observed that 

emissions from all the stacks are within permissible 

limit. It was submitted by the project proponent 

that Online Continuous Emission Monitoring 

System for the measurement and monitoring of 

SPM, SO2, NO2, CO, CO2, VOC, NH3 was in 

operation at the kiln stack and the same has been 

verified.  

 

2.  Ambient air quality including ambient noise levels 

must not exceed the standard stipulated under EPA 

or by the state authorities. Monitoring of ambient 

air quality and stack emissions shall be carried out 

regularly in consultation with SPCB and report 

submitted to board quarterly and to the Ministry's 

Regional Office at Chandigarh, Regional office 

half yearly. Continuous stack monitoring should be 

installed. 

Complied with. 

It was observed that environment monitoring is 

being carried through Ambient air quality 

monitoring (AAQM) stations. This report is being 

submitted to H.P State Pollution Control Board. 

The data of Ambient air quality has been provided. 

 

3.  The company should install adequate dust 

collection and extraction system to control fugitive 

dust emissions at various transfer points. Bag 

house and bag filters shall be installed to control air 

emissions. Bag filters in cement and coal mill and 

bag house in VRM and Kiln shall be provided to 

particulate emissions less than 50 mg/Nm3. The 

dust collected from the PCEs shall be recycled back 

into the process. Storage of raw material should be 

Complied with  

On the monitoring day it was observed that that 

unit has provided the pollution control devices for 

air pollution at various stages i.e. fiber bag houses, 

electro static precipitator & glass bag filter houses 

for air pollution control. The water spray system 

provided to suppress the dust on haul road at 

crusher and unloading tipplers and all others raw 

material trucks movement road. The unit has also 
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in closed roof sheds. Water sprinkling arrangement 

should be made in the raw material stock yard and 

cement bag loading area. 

installed wind breaking wall on the boundary, 

acoustic system on crusher and other machinery for 

reducing the noise level. Pollution Control 

Equipment such as pulse jet glass bag house has 

been installed in VRM/Kiln circuit and coal mill 

circuit, ESP has been installed in Kiln Cooler and 

Pulse Jet Bag houses in Cement Mills and bag 

filters have been installed at all the transfer points. 

Further, it was observed that storage of raw 

materials is being done in closed roof sheds and 

water sprinkling arrangements have been provided 

in the stock yard and parking zone and in haul roads 

for dust suppression. 

4.  Total water requirement shall not exceed 978 

KL/day. No effluent shall be discharged from the 

process outside the premises and all the treated 

effluent from CPP and STP shall be utilized for 

green belt development and other plant related 

activities. 

Complied with.  

It was submitted by the project proponent that the 

water requirements for the process in Unit- II is less 

than 978Kl/day and uplifted from Gobind Sagar 

Reservoir. Clearance letter from BBMB regarding 

water requirement and usage has been provided. 

The domestic sewage water is being collected and 

treated sewage water is being utilized for the 

irrigation and washing purpose.  

5.  The company must harvest the rainwater from the 

roof top and storm water drains to recharge the 

ground water table. The company must also collect 

rainwater in the mined out pits of the captive lime 

stone mines and use the same water for the various 

activities of the project to conserve fresh water. 

Being complied with  

It was informed and shown also, that Rain Water 

harvesting was being done by providing no. of 

check dams at storm water drains in and around the 

periphery of plant & mines of Gagal Cement Works 

to recharge the ground water. Check dams have 

been provided to control run off water in the mines 

area too. These check dams are cleaned 

periodically for their proper operation and Job 

orders released for the cleaning of drains & check 

dams are being submitted periodically. Check dams 
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have been laid to control runoff water in the mines 

area. 

6.  The green belt shall be developed in 197 ha. As per 

the CPCB guidelines in consultation with local 

DFO. 

Complied with.  

It was submitted that 197 ha area has been 

developed as green belt, where the project has 

planted ample no. of trees with survival rate of 

more than 78 %. 

7.  Solid waste generated shall be properly recycled 

and reutilized viz. flyash in cement plant, bottom 

ash from CPP in mines pit, waste oil in kiln and 

treated STP sludge as manure for green belt 

development. 

 

Being complied with. 

Waste oil is being handed over to the HPSPCB 

authorized vendors and agreement copy in this 

regards has been provided. It was submitted by the 

proponent that STP sludge is being used as manure 

for green belt development and it was informed that 

fly ash is being procured from other sources and is 

being blended in cement production.  

8.  The company shall undertake eco-

development measures including community 

welfare measures in the project area. 

 

Being complied with. 

It was informed that various eco-development 

measures are being take up by the company under 

the umbrella of Corporate Social Responsibility 

such as education, health, women upliftment, 

cultural activities, construction of road etc. It was 

witnessed at Adani DISHA Centre and was 

deliberated in detail by the Manager CSR at site. 

 GENERAL CONDITIONS  

1.  The project authority must adhere to the 

stipulations made by HP State Env Protection & 

PCB and State govt. 

 

Agreed with. 

2.  No further expansion or modification of the plant 

shall be carried without prior approval of the 

Ministry of Environment, Forests & Climate 

Change. 

Agreed with. 
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3.  At least four ambient air quality monitoring 

stations should be established in the downward 

direction as well as where maximum ground level 

concentration of SPM, SO2 and Nox are 

anticipated in consultation with the HPSPCB. Data 

on ambient air quality and stack emissions should 

be regularly submitted to this MoEF&CC 

including its Regional Office at Chandigarh and 

H.P.SPCB once in six months. 

Complied with. 

It was submitted by the project proponent that six 

ambient air quality monitoring stations for plant & 

four for the mines are operative for ambient air 

quality monitoring which are fixed in consultation 

with officials of HPPCB. Few of the sites where 

monitoring stations were installed have been 

visited on the day of monitoring. 

 

4.  Industrial wastewater should be properly collected, 

treated so as to conform to the standards prescribed 

under GSR 422 (E) dated 19th May 1993 and 31st 

December 1993 or as amended from time to time. 

The treated wastewater should be utilized for 

plantation purpose 

Complied with. 

No industrial waste water is generated from the 

plant as this is a dry process cement plant. The 

domestic sewage water is being collected and 

treated sewage water is being utilized for the 

irrigation and washing purpose. 

5.  The overall noise levels in and around the plant 

area should be kept well within the standards 

(85dba) by providing noise control measures 

including acoustic hoods & silencers, enclosures 

etc. on all sources of noise generation. The ambient 

noise levels should conform to the standards 

prescribed under Environmental (Protection) 

Act,1986 Rules, 1989 viz.75 dba(day time) and 70 

dba (night time). 

Complied with. 

The test reports of noise levels have been provided 

and the parameters were found with the prescribed 

limit. 

6.  Proper housekeeping and adequate occupational 

health programs must be taken. Occupational 

health surveillance programs should be done on 

regular basis and records maintain. The program 

must include lung function and sputum analysis 

tests once in six months. 

 

Being complied with. 

It was informed that occupational health programs 

are being taken up in the plant in every six months. 

Documents of test being carried out is being 

provided. 

7.  The project proponent shall also comply with all 

the environmental protection measures and 

safeguards recommended in the EIA / EMP. 

Complied with. 
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8.  A separate environmental management cell with 

full-fledged lab facilities to carry out various 

management and monitoring functions should be 

setup under the control of senior executive. 

 

Complied with. 

A separate environment management cell having 

well equipped lab is being maintained to carry out 

various management and monitoring function. This 

cell is being headed by Environment Head who is 

reporting to Chief Plant Manager. The lab has been 

visited on the day of monitoring. 

 

9.  The project authorities will provide adequate funds 

both recurring and non-recurring to implement the 

conditions stipulated by the MoEF&CC as well as 

by the state govt. along with the implementation 

schedule for all the conditions stipulated here in. 

The funds so provided should not be diverted for 

any other purpose. 

 

Agreed with. 

10.  The regional Office of this ministry located at 

Chandigarh, CPCB/HPSPCB will monitor the 

stipulated conditions. A six monthly compliance 

report and the monitored data along with statistical 

interpetation should be submitted to them 

regularly. 

 

Being complied with. 

 

11.  The project authorities should inform the Regional 

Office located at Chandigarh as well as the 

Ministry, the date of the financial closure and final 

approval of the project by the concerned authorities 

and the date of commencing land development 

work. 

Complied with. 

Project proponent submitted that the required 

information has been communicated to MoEFCC 

vide letter no. GL/ENV/Moef-Unit- 11/0119.  

 

12.  The project proponent should inform the public 

that the project has been accorded environmental 

clearance by the Ministry and the copies of 

clearance letter are available with the 

Complied with. 

It was informed that the issuance of the clearance 

letter informing that the project has been accorded 

environment clearance has been advertised in 
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SPCB/Committee and may also be seen at website 

of MoEF&CC http://envfor.nic.in. This should be 

advertised within 7 days from the date of issuance 

of the clearance letter at least in two local 

newspaper that are widely circulated in the region 

of which one shall be in the vernacular language of 

the locality concerned and a copy of the same 

should be forwarded to the Regional Office. 

Hindi in Divya Himachal and in English in 

Hindustan Times papers respectively. The 

document thereof have been provided. 

 

 

 
 

(Dr. Anup Kumar Das) 
Scientist B 
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HPSPCB 

To 

H.P. STATE POLLUTION CONTROL BOARD 

No. PCB/RO/BLP/(4) ACC Ltd. Unit- l/Vol-X/2024-4S4 -5q 

Subject: 

Regional Office Bilaspur, Near HPPWD Rest House Dholra, 
Tehsil & Distt. Bilaspur (Himachal Pradesh)-174001 

pcbrobilaspur@gmail.com, http://hppcb.nic.in/ 

The Director Plant 
M/s ACC Ltd. (Gagal Cement Works) 

VPO Barmana,Tehsil Sadar, Distt. Bilaspur HIP. 

LIFE 

Copy forwarded to: 

Lifestyle for 
Environment 

Whereas a complaint of Sh. Kashmir Singh, S/o Sh. Sant Ramn and other 

residents of VPO Barmana, Tehsil Sadar, Distt. Bilaspur has been received in this office from the 

office of the Deputy Commissioner Bilaspur on the subject cited above wherein the problem of 

air pollution caused by ACC Cement Plant has been raised. 

Dated- 2o)09 24 

Whereas several photographs along with videos have been received in this office in which huge 

fugitive dust emissions generated from your plant can be observed. 

Whereas it has come to the notice of the undersigned that the clinker loading is not being carried 

out using chutes in a controlled way and clinker stored in silos is being transferred into the trucks 

with the help of loaders in open areas resulting into dust emissions from the plant. 

Treat it as Urgent. 

In this regard, it is hereby directed to stop clinker loading using loaders in open areas and take 

immediate preventive measures to avoid any kind of fugitive emissions within the plant and 

submit the compliance report of aforementioned directions within 03 days positively to this 

office. 

Regional Officer 
HPSPCB Bilaspur 

Telefax- 01978-223550 

1 The Member Secretary, HP State Pollution Control Board Shimla HP for information please. 
2. The Deputy Commissioner Bilaspur, Distt. Bilaspur HP for information please. 

Regional Officer 
HPSPCB Bilaspur 

Telefax- 01978-223550 
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of 

adani 

ER, 

Cement 
ACC/GCW/EECC/24/09/03 

T9r 
The Regional Officer, 

HP State Pollution Control Board, 
Near HPPWD Rest House, Dholra, 

Bilaspur 

Subject:- Complaint of Sh. Kashmir Singh S/o Sh. Sant Ram. 

Dear Sir, 

This is in reference to the subject letter # PCB/RO/BLP/(4) ACC Ltd. Unit-1/Vol-X/2024-1457-59 

dated 20th September 2024 received by us on 25h September 2024. 

We would like to bring your kind attention towards the letter submitted vide letter# 

ACCIGCW/EECC/24/01/3 and subsequent visits of the HPSPCB to our plant, during which we had 
informed that we have clinker loading chutes in operation with us. These clinker loading chutes are 
connected with the cartridge type bag filter. Sometimes fugitive emissions emanate due to the chocking 
of these cartridges which is an inherent property and requires periodic cleaning & replacement. We had 

released PO#1200965966 dated 08.07.2024 for the purchase of these cartridges and they have been 
received at site. All the cartridges have been replaced of the said bag filter by taking the stoppage 

required for replacement & maintenance. The copy of the PO is attached as Annexure A. 

ACC Limited 

We are further studying the possibility of installation of Mist Fog System in the circuit, for which the 
various vendors/ suppliers were called on site to provide the solution for the same. After following the 
due technical aspects, we will release a Purchase Order required for procurement of dust suppression svstem. It will be installed in very near future. We would also like to submit that: belt curtains have also been installed to arrest the fugitive emissions. GI sheets installation is also under progress across the 

Gagal Cement Works 
VPO Barmana, Tehsil Sadar 
Distt. Bilaspur 174 013 

esput 

Himachal Pradesh, India 

o2126940MH1936PLCO02515 

www.acclimited.com 

30h September 2024 

Registered Office: Cement House, 121, Maharshi Kae Road. 
1909eaharashtra, india 
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plant boundary to act as wind curtains, Both the ahove-mentioned iobs are being executed as aavised by 
yor good self during the plant visit. The pictures of the same are attached herewith as Annexure 5, n 
cuuuon t0 above, We would also like to inform vour good self that with a Capital Expenditure or INK 

Los. We are going to install a clinker loading station to cater the additional load of clinker loading. 

Te roH1200968017 has been released for the preparation of the drawings required for the Civil 

Bulding Construction. Other processes are in progress, and it will be installed in a period or 1s-l8 

months from now. The copy of the PO is attached as Annexure C. 

We would also like to mention that to mitigate the fugitive emissions, we are operating Heavy Duty 

Truck Mounted Vacuum Cleaners inside the plant. Additionally, we will start road sweeping by more 

Vacuum cleaners, which have been sent for repair. The soft copy of the PO# 1200967092 is attached 

herewith as Annexure D, for your good self's ready reference. These Vacuum Cleaners will be received 

after the maintenance and will further be put into the operation after receipt at site. 

Further, we wish to bring to your kind notice that there were HP Grid failure from the HP State 

Electricity Board's Kangoo Sub Station which led to complete black out and resulting into sudden plant 
stoppage. These sudden disturbances cause thermal shocks & process disturbances. The above is for 

your good self's perusal please. However, we would like to assure you that ACC Limited is committed 

towards environment protection and will take all possible steps required for mitigation of the pollution 
at source. We further submit that as a responsible corporate citizen, we will continue to take necessary 

efforts for improvement of the environmental conditions in & around the plant premises 

Thanking you, 
Yours faithfully, 
For ACC-(Gagal), 

ASandeep Sharma) 
Deputy General Manager 

Gagal Cement Works 

CC:- Hon' Member Secretary, HPSPCB, for perusal please. 
Hon' Deputy Commissioner, Bilaspur , for perusal please. 
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ACC 
AddresB 

PAN NO 

GSTN No. 

Tel. No. 
Fax No. 
B-Mai1 

00001/ 
2502371037 

MIPS 

: PO-BARMANA DIST-BILASPUR 

: 

Cont. PersOn: Vandana SHARMA 

( Unit: GAGAL CEMENT WORKS ) 

: AAACT1507C 

GAGAL, PIN :174013, 

ACC Limited 

02AAACT1507C2Z8 

09418346726 

: VANDANA. SHARMA@ADANI.COM 

458000081213 

Description & Specification 

FILTER CARTIDGE; PN:13 ;DCL 
HSN Code:84313 990 

FILTER 

CARTIDGE; DW :6ID0 0489 
04;DCI; PN:13;200D*558L 

Tota1 in INR One Lakh Five Hundred Only 

Important Terms & Conditions : 

Vendor Code : 910001650 

MS BNTERPRISES, 

PHASE -2, BEHIND LOTTERY BAZAR 

Data protection clause : 

SCO -03, PAIAM ENCLAVE, 

AJIT SINGH NAGAR, Dist: MOHALI, PIN: l4 0603 

Punj ab, INDIA 

GSTN No: 

PAN No : 

Tel o : 

FAX NO : 

E-Mai1 msjauhal@yaho0.com 

03ABDPJ8321P1ZK 

Contact: M. S. JAUHAL - PROPRIETOR 

With reference to your quotation and subsequent negotiations, we are pleased to place this Purchase Order on you for the supply of following items/services 

subject to terms and conditions stated below and printed overleaf/attached with this purchase order 

PO Item No / Item Code 

PR No / Dept 

ABDPJ8321P 

0120-2425491 

Date 

Delivery Taxes/Duties Valuel 

14.07.2024 

18 

Integrated GST 

Qty 

30.000 

UOM 

EA 

per GST Act, then the Company will not be liable to reimburse any such taxes and duties paid under GST Act. 

indemnifies the Company from and against any loss/extra cost incurred by the Company on account of default by 

Please quote the purchase order number & PO Line Item No in all your challan, bills & correspondence with us. 
Please provide copy of valid MSMED Certificate along with the copy of invoice anda other document s . 

SAP PO No/Plant 1200965966/N210/Vandana SHARMA 
PO Date 

PER 

Purchase Order 

PO Type 

Issuing Authority 

Vendor's Ref/Qtn No : 

Price in INR 

08.07. 2024 

Created by: Vandana Sharma 

3,350. 00 

REV (Revenue) 

Please Quote the GSTN Number, PO No., Line 
Item No, Name of the Works/Uni t and the 
Contact Person in all cOrrespondences 

(including the Delivery Chall an/Invoice ) 
Please provide copy of valid MSMED 

certificate al ong wi th the copy of invoice 
and other documents. 

1 EA 

PLANT STORES & SPARES 

Total 

Discount 

ACC LIMITED, CEMENT HOUSB, 121 MAHARSHI KARVE ROAD, MUMBAI-400 020, Www. ACCLIMITKD. COM, CORP ID NO L26940MH1936PLCO0255 

INR 

0.00 

Gross Price after Disc in INR 

Please submit Tax Invoice on supply of Material/Service with prerequisite statutory information within the stípulated time as ment ioned in the relevant 
provisions of The Central Goods and Services Tax Act, 2017 and allied Acts and Rules made theirunder. In case the invoice is issued beyond the stipulated tame as 

Amount in INR 

100,500.00 

100,500.00 

100,500.00 

Further, the Supplier of Goods/ Services 

the Supplier or any of its third party in any 

Any Cont 1dential Information by us/Informat ion shared with ACC Limited by you shall alwavs be aoverned by theDrivacy Policy of ACC Limited as avallabe on es 
website [amended from tine to time, please visit the website for reqular updates] and ACC Limited shall have the right to 
provided under the Prívacy Policy and as consented by you as a part of this Agreement/Contract. 

Pg: 1 of 5 

its usage in a manner specifically 

statutory comp liance of the GST Act. 
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Gagal Cement Works 
Operation of Vacuum Cleaner at various plant locations 

ACC adani 
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Gagal Cement Works 
Operation of Vacuum Cleaner at Packing Plant 

ACC adani 
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Gagal Cement Works 
Curtain Installation at Packing Plant 

ACC 

BEFORE 

AFTER 

adani 
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Gagal Cement Works 
Sheet Installation at Packing Plant 

ACC adani 
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Gagal Cement Works 
Sheet Installation along the boundary wall 

ACC adani 
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ACC 
AddreB8 

PAN No 
GSTN No. 

Tel. No. 

Cont. Person: 

Fax No. 

B-Mail 

00001/ 

1000650319 

CAPEX 

( Unit: GAGAL CEMENT WORKS ) 
ACC Limited 

PO-BARMANA DIST-BILASPUR 

: AAACT1507C 

GAGAL , PIN :174013, 

: 02AAACT1507C2Z8 

Header Iaformation : 

Description & Speci£ication 

Services Des & Engg G2. Clk 

Loading sys 

The item covers the following 

Services: 

1.Services Des & Engg G2. Clk 

Loading sys 
SAC Code :998719 

Total in INR Ten Lakh Only 

Order processed as per apprOval and your quotation 

TDS is applicable as per rule at the time of Payment. 

Vendor Code 

Medical fitness certificate. 

918022725 

SECMEC CONSULTANT8 PVT LTD, 

PP/InSurance ESI,JPA, FOOD doc. 

601, B-WING, GODREJ COLISEUM 

OFF EASTERN EXPRESs HIGHWAY, CHUNNABHATTI, SION 

(E) 

You will responsible for your workmen, 

MUMBAI, Dist: MUMBAI, PIN: 400022 

GSTN No: 

PAN NO AAOCS2086B 

Tel NO : 

we are pleased to place this Purchase Order on you for the supply of following items/services 

With reference to your quotation and subsequent negotiations, 

subject to terms and conditions stated below and printed overleaf/attached with this purchase order 

Delivery Taxes/Duties Value 
PO Iten No / Item Code 

PR No Dept 

GST extra and no tax líabílity will be entertained later on by ACC. 

FAX o : 

E-Mai1: 
Contact: GS DAGA 

Date 

30.09.2024 

27AA0CS2086B1ZA 

You will support Us for environment protection and energy conservation. 

02242923333 

18% 

contact@secmec.com 

Mandatory PPE's Safety shoe, cotton safety jacket, safety helmet and goggles as per acc standard 

You will provide the below to HR : 

Integrated GST 1.000 

Qty 

ACC & Contractor employee has every right to stop the ungafe WOrk eBgue related to H/S compli anoe 

1.000 

UOM 

JOB 

JOB 

PO Date 

SAP PO No/Plant 1200968017 /N211 

PO Type 

PER 

A 

Issuing Authority 
Vendorg Rel/otn No : 

Price in INR 

Purchase Order 

1,000,000.00 

Created by: Anuj Thakur 

12.07. 2024 

Please Quote the GSTN Number, PO No., Line 

Item No, 

1000000. 00 

CAP (Capital) 

Name of the Works /Unit and the Contact 

Person in a11 correspondences (including 

the Delivery Challan/Invoice ) 

JOB 

PLANT SERVCES PROCUREMENT 

s0 TTMrTRD. cMENT HOUBE, 121 MAHARSHI KARVE ROAD, MUMBAI-400 020, WWW.ACCLIMITED, COM, CORP ID NO L2694 0MH1936PLCO02515 

Total 

DiBcount 

Gross Price after Disc in INR 

Pg: 1 of 6 

Amount in INR 

1,000, 000.00 

1000000.00 

1,000, 000.00 

1,000, 000.00 
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ACC 
SAddress 

PAN No 

GSTN No. 

Tel. No. 

Cont. PerBon: 

Fax No. 

E-Mail 

00001/ 
2400010113 

DIBSEL 

( Unit: GAGAL CEMENT WORKS ) 
PO-BARMANA DIST-BILASPUR 

: AAACT1507C 

PO Item No / Item Code 

PR No/ Dept 

DIESEL 

ACC Limited 

GAGAL. PIN :174013, 

: 02AAACT1507C2Z8 

00002/ 
2400010112 

Total in INR 

Header Information 

REPAIR OR TENNAT ROAD SWEPER 

Description & Speci£ication 

The item covers the following 
Services: 

1.REPAIR OF TENNAT ROAD SWEEPER 

SAC Code :998719 

: 

REPAIR OF ROoT ROAD SWEEPER 

The item covers the following 
Services: 

1.REPAIR OF ROOT ROAD SWEEPER 

SAC Code :998719 

Pour Lakh Fifty Thousand Only 

Vendor Code : 910012784 

SURYA ENGINEERING WORKS, 

B-30 INDUSTRIAL AREA 

PHASE-III,S.A.S NAGAR 

AJIT SINGH NAGAR, Dist: MOHALI, PIN:160055 
Punj ab, INDIA 

GSTN No: 

PAN No : AGEPS7579Q 

0172-2266419 Tel No 

With reference to your quotation and subsequent negot iat ions, we are pleased to place this Purchase Order on you for the supply of following items/services 
subiect to terms and conditions stated below and printed overleaf/attached with this purchase order 

FAX No : 

E-Mail : 

03AGEPS7579Q1ZG 

Contact: SATNAM SINGH -PROP 

Date 

satnamsurya@yah00.com 

Delivery Taxes/Duties Value 

31.08.2024 

31.08.2024 

Integrated GST 
18% 

Integrated GST 
18% 

Qty 

1.000 

1.000 

UOM 

1.000 JOB 

1.000 

JOB 

JOB 

JOB 

SAP POo No/Plant 1200967092/N210 
PO Date 

PO Type 

Purchase 0rder 

Issuing Authority 

Vendor's Ref/Qtn No : 

Created by: Anuj Thakur 

Price in INR 

PER 

Please Quote the GSTN Number, PO No.,, Line 
Item No, Name of the Works/Unit and the 
Contact Person in all correspondences 
(including the Delivery Challan/ Invoice ) 
Please provide copy of valid MSMED 
certi£icate along with the copy of invoice 

and other documents. 

200000.00 

PER 

200,000.00 

04.07.2024 

250000.00 

REV (Revenue) 

JOB 

250,000.00 

JOB 

PLANT SERVICES PROCUREMENT 

ACC LIMITRD. CEMENT HOUSE. 121 MAHARSHI KARVE ROAD, MUMBAI-400 020, WWW. ACCI,TMTRD OM oRD TD NO LOSOAOMH19a6PCO 02515 

Total 

Discount 

Gross Price afer Disc in INR 

Pg: 1 of 9 

Amount in INR 

200,000.00 

200000.00 

250,000.00 

250000.00 

450,000.00 

450,000.00 
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Meeting at DC Office Bilaspur on dated 18.01.2025 at 11:00 AM 
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ACC Exit road outside Kashmir Singh Poultry Farm 
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Clinker, Ash and Cement Silo Area without Green Belt and Wind Breaking Wall 
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ACC Conveyor Belt from Primary Crusher to Limestone Gantry (Storage area) 
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ACC Gagal Limestone Mines 
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ACC Primary Stone Crushers 

 

 

Automatic Mist Fog Dust Suppression System in Unloading area 
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Water Guns 
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Tyre Washing unit at Raw Material Exit Gate 
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Cement Exit Road towards Kashmir Singh House 
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Cement Silos, Fly Ash Silo, Clinker Silo (Left to Right) 

 

 

 

 

130

132

442



Cement Bags Loading bays 

 

Cement Packing section 

 

 

 

131

133

443



Boundary wall towards Kashmir Singh House 
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Attendance sheet of Joint committee visit in the matter of OA 
No.1332 of 2024 Kashmir Singh v/s State of HP on dated 24.03.2025 

Sr. 
No 

2. 

3 

4. 

Name 

SoudupSaa 

Padnals 

Designation Signature Mobile No. 

Acc 

Adans Cona 

Head 

g0T90s3 73 

481664o0o, 

/6 12 

98/6D 

o82020)\2 

9452s43213 

98424287 

98)6o 169s 
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Attendance sheet of Joint committee visit in the matter of OA No.1332 of 2024 Kashmir Singh v/s State of HP on dated 24.03.2025 

Sr. 
No 

|0. 

Name 

Hashmie 

Designation Signature Mobile No. 

|ilaupus 
Baaman, 

9814%097 
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Annexure-4 

Photographs taken by the Joint Committee during site visit on 24/03/2025 and 25/03/2025 
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ANNEXURE-8 

Photographs of the site taken duding ambient air quality monitoring on 24th to 26th March, 2025 
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